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kV Bus Reaclor along wilh bay: 2 No. 
k Sectionaliser bay: I -sel 
kV line bays along wilh swilchable line 

IrA"e,"" _. 1? Nos. 

~ 

kV ICT along wilh bays -5 Nos. 
Bus Reaclor alongwilh bay: 2 No. 
Sectionallzalion bay: 1- sel 

kV line bays: 11 Nos. 
kV Seclionalizalion bay: 1 sel 

BC and TBC: 1 Nos. 
300 MVAR) along with 
and MSR (lx125 MVAR) 

1 x330 MVAR swilchable line 
on each ckl al Mandsaur end of 
PS - Indore (PG) 765 kV Dlc Line. 

MVAR, 765 kV swilchable line reaclor- 2 
Nos. 
Swllching equlpmenl for 765 kV 
reactor- 2 Nos. 

2 Nos. of 765 kV line bays allndore 
termination of Mandsaur PS - Indore 
765 kV Dlc Line 

24 monlhs 
from SPV 
Iransfer 

a) POWERGRID to provide space for 2 Nos. of 765 kV line bays 
Indore S/s. 

b) Implementation of A, B, C, D, E, F, HI , H2 packages shall be 
aligned. 

c) Switchable line reactors to be implemented with NGR bypass 
arrangement. 

2. The Cenlral Transmission UIility of India Limited vide Its leller 
daled 6.9 .2024 has recommended for Ihe granl of a 
transmission licence to the applicant to establish the proposed 
transmission system. 

3. Based on the malerial available on the record, the Commission 
vide order dated 16.12.2024 in Petition No. 3171TlJ2024, has 
proposed 10 Issue a transmission licence to the appliC8l)t for 
establishment of the transmission scheme as noted in para 1 above. 

4. A copy of the application, along with its annexures and 
enclosures, made by the appllcanl for the grant of an inter-5tate 
Iransmission licence to Rajasthan IV C Power Transmission 
Limited before the Commission can be accessed at the 
www.powergrld.ln/subsldlarlesorinspecled by anyperson ln 
Ihe Commission's office by following the laid down procedure. 

5. Notice is hereby given in pursuance of clause (a) of sub-section 
(5) of Section 15 of the Act that suggestions or objections, if any, 
to Ihe Commission's proposal to grant a transmission licence to 
Ihe applicanl, as aforesaid, be senl to the undersigned 
27.12.2024 al the above noled address. The suggestions 
objections received after Ihe specified dale shall not be 
considered . 

6. The application shall be taken up for the further hearing by the 
Commission on 30,12.2024. Any person who files suggestions 
or objections may in his/her discretion attend the hearing, for 
which no TAIOA shall be paid by the Commission. Sd/-
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